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MR. DEPUTY-SPEAKER: We take up
Discussion under Rule 193,
SOME HON. MEMBERS rose—
MR. DEPULTY-SPEAKER: Order, order.
DR. KAILAS (Bombay South): There

was & Committee of Parliament, the Peti-
tions Commniittee . . .

MR. DEPUTY-SPEAKER: Order, vrder.
i gFAaE FYATT : IureHE HZIEd,
SaEdaT &1 999 & | War deRd 7 UF
Se T | I TG fFar g |
MR. DEPUTY-SPEAKER: On this, it
cannot be done. He says it is under the

consideration of Government, I do not see
what the excitement is about.

DR. KAILAS:
to what the Commitice on
said.

MR, DEPUTY-SPEARER:  Discussion
under Rule 198, Shri Samar Guha, (Inier-
ruptions) Order, order. Shri Samar Guha.

**sft gER WY T

MR. DEPUTY-SPEAKER: Nothing will
go on record. (Inlerruptionsy Shri Samav
Guha. 1 do not understand why Shri Samar
Guha is so tame, so gentle today. I bave
called your name many times, You are cx-
traod navily tame and gentle woday. 1 do
not know why.

SHRI SAMAR GUHA (Contai): rose—
SHRI INDRAJILl' GUPTA: 'The Minis-
ter of External Affairs must be present.

He should have referved
Pctitions has

MR. DEPUTY-SPEAKRFR: That is a
valid point.  (Inlerrufition).

SEVERAL HON. MEMBERS rose—
MR. DEPULY-SPEAKER: Order pleasc.

The difficulty is, when one business is con-
cluded, instead of one Member getting up
aned drivwing wy attention, live, six or seven
Members speitk at the same time, 1 do not
know whit is going on. That is my difli-
culty.

Now, that is a valid point. We are taking
up this discussion on the  statement by
the Minister of External AMuairs veparding
the meeting of representinives of India and

Pakistan. T dao not sce the Minister of Ex.
ternal Affaivs, How can the discussion take
place?

THE DEPULY MINISIER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH SINGH):
He is coming. (Interrufption),
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BHADRA 11, 1894 (Saka) Meeting of India-Pakistan 86

Rep. in New Delhi(Disc.)

MR. DEPUTY-SPEAKER: This is not
the way; the whole business is held up
because a particular Member of the Gov-
crnment is absent. This is not the way
how the House should be treated. Either
1 adjourn the House for 10 to 15 minutes
until the Minister is ready to come, or,
we keep quict here until the Minister
COINES,

I adjourn the Housc for 10 minutes until
the Minister is rcady. We meet again at
4.21 p.m.

16.11 hrs.
The Lok Sabha adjourned till twenty-one
minutes past Sixteen of the Clochk.

The Lok Sabha re-assembled at twenty
three minutes past Sixteen of the Cloch.

|MR. Drrury-SPEAKER in the Chair)

DISCUSSION RE: MEETING OF THE
REPRESENTATIVES OF INDIA AND
PAKISTAN IN NEW DELHI

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH): Mr.
Deputy-Speaker, 1 was coming to the
House and I thought that the first speaker
it any rate could start because some mem-
hers of the Council of Ministers were pre-
scnt and the gencral convention has been
that if any member of the Treasury Ben-
ches is present the discussion can start, un-
less of course the Minister concerned is ex-
pected to make a statement. 1 am sorry for
the il]C{]n\.’ElliCl‘lCC.

MR. DEPUTY-SPEAKER: The Deputy
Minister should at least have been here. .

SHRI SWARAN SINGH: 1 think the
convention has been that if there is any
member of the ‘U'rveasury Benches present, .
then at any rate the work can start.

SHRI SAMAR GUHA (Contai): Aflter the
torrential showermg of bouguets and greet-
ings on the Simla Agreement, the Goven-
ment, the Government of India  tried o
create some kind of a colourful rainbow’ of
hope and faith in  this Indo-Pak Simia
detente. 1t appears even before the ink
on the agreement  dried  clouds  started
pathering on the skies of Pakistan and the
vision of Pakistan getting blurred and onc
of my friends veminded  me  very  justly
that not rain of China but the storm of
China gathering  from  the  eastern side.
When it appeared that the whole of the
Simla agreement was poing to he scuttled
there was an 808 from our Prime Minister
10 resuscitate the  drooping  spirit of the
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Simla agreement. The last agreement reach-
ed between the officials of - India and
Pakistan is another example of our classi-
cal faith, I should rather say inexhaustible
faith, in the credibility of Mr. Bhutto, the
hero of thousand years war against India.

1 have in my participation in the discus-
sion on the Simla agreement made it amp-
ly clear that as a socialist, as a democrat,
as one born in India, when that India was
not termed as the Indian sub-continent,
India having a history of the part—still 1
have not lost the vision of that India---1
made it explicitly clear that we want
peace and peace is an absolute necessily
not only for our survival but for the very
existence of the people of this sub-conti-
nent. But in the discussion I made it clear

that after 25 years of conflict, bitterness,
chaos and communal feuds. ..
MR. DEPUTY-SPEAKER: Instead of

these gcneralities, why not come to
communique? You have limited time.

SHRI SAMAR GUHA: This will go on
upto 6 o'clock.

MR. DEPUTY-SPEAKER: But there are
many members who want to speak.

SHRI SAMAR GUHA: After 25 ycars ol
bitterness and conflict, we had got a his-
toric opportunity to create a real condition
in this sub-continent for durable peace.
But unfortunately because of our over-bear-
ing faith in an unfaithful politician, like
Mr. Bhutto we have missed that opportun-
ity. Again I should say that, kecping almost
all the important points vague, unexpressed
and concealed in the document of the last
Indo-Pakistan agreement, we have made
another costly mistake. None of the major
objectives . . . (Interruption). Please do not
disturb me that way.

MR, DEPUTY-SPEAKER: I am not dis-
turbing you. I am only trying o clarify
which mistake—with regard to this official
level meeting or what?

the

-
SHRI SAMAR GUHA: You are not in

the weasury benches. You are an umpire,

MR. DEPUTY-SPEAKER: I am
trying to follow what you are saying.

SHR1 SAMAR GUHA: Nonc of the
major objectives has been  achieved, whe-
ther it is normalisation of relationship bet-
ween India and Pakistan or durable peace.
It was not the letter, but it was the hope—
a hope was expressed on the Hoor of this
House and outside that soon  afier the
signing of the Simla  agreement.  Bangla
Desh will be recognised by Pakistan, It
wis hailed by many as a positive achiev-
ment on the part of India that we have
compelled Pakistan to commit itsell o the

only
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principle of bilateralism and bilateral nego-

tiations with India. But what do we find
alter a month? We find that the prospect
of durable peace has not only rccccrl:d. but
it has gonc far beyond the horizon of our
reach. The most important point that was
hailded as our positive achievement

was
the commitment of Pakistan to bilateral
negotiations with  India. But now for

Pakistan Dbilateralism has assumed a multi-
lateral meaning. As I said, before the ink
of the Simla agreement dried, we find that

Pakistan has successfully brought in the
UNO.

When we say, UNO has no role in Kash-
mir, Pakistan from the beginning, even
till today, is insisting that  UNO has a
positive role to play in our dispute over
Kashmir with Pakistan. Pakistan has suc-
cessfully brought in another country China.
Not only UNO but even China has been
brought in for deciding the relations bet-
ween India and Pakistan. China has not
only vetoed the admission of Bangladesh
into U.N. but even Vice Minister of
Foreign Affairs of China rushed to Pindi
when the officials talks were going on in
India. There was an official note from
Pindi about it and Mr. Aziz Ahmed was
asked to rush back to Pindi. To acquaint
whom? Mr. Bhutto certainly. But he was
also 1o acquaint the course of discussion,
the result of discussion with India to their
fricnd, China. On the same day, the
Foreign Minister of Pakistan proclaimed
that the cornerstone of the forcign policy
of Pakistan is rests on an alliance and
fricndship with China.

Now, let us understand what Pakistan
is saying. Although it has not been offi-
cially agreed, although it has not been
officiallly quoted in the Simla Agrcement,
an impression was given that either before
the next Summit talks or of official talks

between the representatives of India and
Pakistan, Bangladesh will be recognised.
What has been the fate of  recognition

of Bangladesh? What has been the fate of
our faith in Mr. Bhutto? We have scen
that. We have also seen that the talks are
going on and going on in regard 1o inter-
pretation of the actual line of control and
in regard to its delincation. We have seen
in cvery press report  that  although  two
Generals were meeting, there were no posi-
tive results. About durable peace. it is bet-
ter not to say much about it

As T have already said, we have again
made a costlv blunder by agreeing to have
an understanding, by agreeing to  sign an
agreement  with Pakistan at official level,
o withdraw our troops by 15th September.
Tt is not some sort of an agreement. It is
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said that it was a recommendatory agrec-
ment, and that the officials will recom-
mend Lo their respective Governments the
results achieved by them. What was the ve-
sult? The Government of India agreed that
by 4th September, the delineation along
the actual line of control in Kashmir will
be completed and by 15th, India will with-
draw its armed forces from the occupiced
territory. Still, indirectly, a hint has been
given by our Excrnal Affairs Minister, both
inside and outside the House, and an im-
pression has been given again, that [aith
again, that hope again, that before the
date of the next Summit meet is decided,
Pakistan will recognise Bangaladesh.

What is the reply? What do we [ind?
We now find that Pakistan feels it is a
‘stickly problem’. I do not know whether
it will loosen or stickiness will continue,
Sir, you will remember, in this House,
when the discussion about the Indo-Pakis-
tan Summit talks was going on, I remind-
cd, not once by sceveral times that Bangla-
desh and India  fought against Pakistan
jointly, that they jointly signed the instru-
ment of - suwrrender of Pakistani  army, it
will be in all sense of propriety, n all
sense of swrengthening our fraternity with
Bangladesh, that any peace treaty signed
with Pakistan will have to be signed jointly
by the fratcrnity of India and Bangla-
desh. If we had refused to agree to sit with
Pakistan  before Pakistan agreed o recog-
nise  Bangladesh,  perhaps—why perhaps,
certainly—the present problem, the present
controversy, the present uncertainty in re-
gard to the fate of Simla pact would not
hine arisen at all. That blunder the Gov-
ernment had  committed by having  bila-
teral talks with Pakistan and not trilateral
talks—talks by the fraternity of India and
Bangladesh with Pakistan.  The result is
that the prospects of normalisation of our
relations with  Pakistan are receding and
the prospects of normalisation of our rcla-
tions wih China are also receding.

We have accused China very rightly. It
prolesses itself 1o be a progressive country,
a resolutionary country, But they have ex-
posed  themselves by blocking the entry of
Bangladesh into U.N.O.,  But who is (o
blame? T should say that it is not Pakistan,
not Pindi. but we are o blame ouwrselves
because we lacked in availing a strategic
opportunity that was within our grip. We
did not utilise  that  strategic  opporunity
and Chimit has  taken  advantage of that
(Interruptiony. You will all remember the
whole politics, the ideology of Mr. Bhuttw;
vou will remember that, when  he was
Foreign Minister, he wrote several anticles,
He said that the futwe of Pakistan and
the politics of  his  party rested on the
triendship and alliance with Ghina. But he
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Pakistan had a Dbig jolt during the last
War, You will remember, in his National
Assembly speech, Mr. Bhutto said—and 1
quote: ‘‘Yes, we got support from China,
but with the tongue turned upside’.
(Interruption). These are not my words.
These were the words of Mr. Bhutto. You
heard the monitored report on Pakistan
Radio, but I had the privilege of reading
the whole of the original speech of M.
Bhutto. It was because the hope of Pakis-
tan on China was belied in the last War,
Now China has got the opportunity to
salvage the lost faith of Pakistan in China
by rushing to Pindi on the one side and
trying to block the entry of Bangladesh
into the U.N.O. on the other.

As 1 had said, if we had made it a con-
dition that India would not agree, under
any circumstances, to sit with Pakistan, to
sign any peace treaty with Pakistan until
and unless Pakistan recognised Bangladesh,
this problem would not have arisen and
this new fraternity, the new axis that
Pakistan is trying to build up with Pcking
again would not have arisen, perhaps
China would not have got that opporunity.

It has been said that the letter of Simla
Agreement is not so much important as
the spirit  involved in  it—the spirit  of
durable peace. By that a pervasive and
falye spivic is wied to be created in  this
country and in  this House also that the
Government believe that Pakistan and  Mr.
Bhutto have almost undergone sonie kind
of a political metamorphosis.  But  when

yvou ask, ‘If it is so’ why not Mr.
Bhutto . . . (Interruplions).
MR. DEPUTY SPEAKER: The hon.

Member's time is up.
was told I

SHRI SAMAR GUHA: 1
would get ... (Inlerruption). 1 do not
know,

SHRI SAT PAL KAPUR (Patiala): He

is not making any point.

SHRI SAMAR GUHA: The point is not
in your head. Your head is Dlocked ...
(Interruptions).

MR, DEPUTY-SPEAKER:  Instead ol
paying attention o them, why don’t you
pay attention w me? Now, please condude,

SHRI SAMAR GUHA: How cn T con-
clude? T was told ... (Interruptions) 1 do
not understand . .. (Irterruptions).

MR. DEPUTY-SPEAKER: Order, please.
What you were told, I do not know, If
vou want me w go strictly by the Rules,
not more than one hour can be given to
this entire discussion ., . (Intevruptions),
Orcder, please. T was just pointing out as o
what are the Rules in the House because
he said, T have been  wold  that T will be
given so much time'. 1 am not told that
vou will be given somuch dme, 1 am oot

failed. “Their friendship and alliance with aware that wybody has wld - you.

LJ(D)0LSS--5
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SHRI JAGANNATHRAO JOHSI (Shaja-
pur): Nor are we aware. -

MR. DEPUTY-SPEAKER: Order, please.
1 am only pointing out that if we are to go
strictly by the Rules, not more than one
hour will be given to the entire discussion
out of which Mr. Guha has taken almost
20 minutes. Now, kindly conclude.

-SHRL SAMAR GUHA: But there werc :o
many disturbances . . .

MR. DEPUTY-SPEAKER: If we are to
go by one hour, then you should not be
given more than 10 minutes. Now, please
conclude.

SHR1I SAMAR GUHA: 1 want to draw
your attention that when I raised the dis-
cussion on China, I said that the danger
before India is now that Pakistan, instead
of really having durable peace with India,
having a veal total approach of friendship
and reconciliation with India, is trying to
take advantage of the friendliness of India
and is trying to develop a new Axis, an
axis of Pindi, Peking and Tchran. This is
the new Axis they are trying to develop. If
it is so, the position will be that the whole
prospect of durable peace will not only re-
cede but will become completely illusory.

MR. DEPUTY-SPEAKER: The hon.
Member's time is up.

SHRI SAMAR GUHA: What do you
mean by this? . ..

MR. DEPUTY-SPEAKER: Please con-
clude.

SHRI SAMAR GUHA: At least I will
take ten minutes more. 1 cannot con-
clude . .. (Interruplions).

MR. DFPUTY-SPEAKER: Ovder pleasc.
Nou, No. Now, conclude please. I think you
expect me to be lair o everybody in this
House and 1 expect vou to be fair also.
You cannot say you should be given 10
minutes more. If I am to go by the Rules,
I have given you more than  double the
time you should take. Now, kindly co-
operate and ry to contlude. .

PROF. MADHU DANDAVATE (Raja-
pury: Sir, [ was watching, His speech has
Ltaken only 84 minutes.

SHRLI SAMAR GUHA: 1 cannot uander-
stand this. You canonot contrel the House?
At what time did 1 start?

MR. DEPUTY.SPEAKER : Ovder, please.
Contrelling the House against heckling de-
pends not only on the Chair, but it de-
pends upon whiat a particular Member savs
at o particular time, Now, please conelude.

SHRIE SAMAR GUHA: In his sprech in
the National - Assembly  of - Pakistan, M.
Bhutto sud ahat Pakistan has not only
heen politically demolished b ideologi
cully also demolished, “Lhe dilemma before
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Pakistan now is either to have the friend-
ship of India or to pursue the policy of
politics of divergence which it pursued for
Lhc_last 25 vears. Yor the last 25 years,
Pakistan pursued the policy of politics and
the politics is the politics of discord, the
politics of divergence of the two-nation
l.heo::}'. Not only that, Sir, the politics of
denying Pakistan’s identity with the his-
tory, geography and civilisation of the
Indian sub-continent.

They are trying to revive a new theory.
We have noticed that what Mr. Bhutto
says is not a language of durable peacc.
He talks in terms of Muslim Bengal. On
the 14th of August, what did he say? He
said, our two-nation theory is still continu-
ing; our Muslim-nation theory is still con-
tinuing. This is their attitude . . .

MR. DEPUTY-SPEAKER: This is a
good note on-which you can conclude.

SHRI SAMAR GUHA: If they develop
this new axis, what will happen? Teere
will be wwo flanks instcad of one, apart
from one from Woest Asia and the other
from China. Pakistan is trying o identify
itself not as a sub-continental country but
as a West Asian country. By that Pakistan
is trying to revive the theory of ‘Pan
Islamism’. The Pan Islamic theory if deve-
loped will give a new lile for revival of
the decadent Muslim nation theory, theora-
tic theory for Pakistan.

MR. DEPUTY-SPEAKER:
all that.

SHRI SAMAR GUHA: Let me conclude.
This is the danger before us; this is the
mistake we have made, without taking the
overall picture of durable peace. I will
make a last minute appeal to the Govern-
ment. Before Pukistan  agrees 1o recognise
Bangladesh and agrees to accept in leiter
and in spirit the idea of bilataralism in
the relations between India and Pakistan,
India should not agree w withdraw our
troops from the occupied territory, You are
relying oo much on the strategy of holding
the POWs. As vou have scen already, Mr.
Bhutto is wrying to  activate international
propaganda against  India.  You  shoull
know what China has in its arena; you
should know its strategy.  We should sce
this strategy of China. . .

MR. DEPUTY-SPFAKER:
should conclude, Mr. Guha.

You have said

Now  you

SHRI SAMAR GUHA: If we withdraw
betove  Pakistan recognises Bangladesh,  if
we withdraw  before  they  agree both in

letter and in spirit to the principle of hila-
taralismi, we will have  another cause for
regret,

oY gaare ®q¥ : (fzrar) o fey
T AEA, g 5T fro mww aEr
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q @ AWA FT qET @ AF IJAAH Y
Fifow F § HX AR IR F FEA
F FT A g wraw ;g 1 o
qAT T farae W FEAT § HIC gA
WY FGGF FET RS § | Ag aF I
FIfFAFE F1 qfeq FH FT 9909 g, 9
faafad & faad «aw erg U Iad
gardr arfady, sfewr & arfedt aga
1% AR @t o7 | gw fedr area &
T F ATH qHAtar 9@ w0 9rgd
q | q FTFQ g A0 AeRard gard
g & 1 ... (cwwuw) .. gfear &
qrferdt a7 A Hreft 4 H< gw I7 Uit
qT FTAT & | FATA FIfqar, FATT TATH
X T/ a%F @ fF g9 7w fgay g4+
9% g FIfow 1 & F Sad amwa
BT TEafT § WL gHIX A 7 fAaerd |
T FITT #Y ITE THT TF 9 KT HIT
I 9gT FT AT AFEF wrar, fomwar
aaA A T A |

ga3 gare Wrg @A g 7 faw
frar <A &1 @fFT § W AT w1 faw
& F T Jo THo Wo il 59 faerfas
q a1 qifqdt & | 98 I9 I 9 AGS
3§, 99 #r =I91 @ FG. ..

sy awe gy - faega arg-gA-ard
s wrE §

T IR FYT : vF WrE & 5% F@
& #T 3aT WTE Y A% WY W@ q7w FG@
g ag AL I | wotq F@ & 1wl gand
T arfFeaT & sfawrfeat 7 qes
gs 99 & TF ard arw g€ & F aw s
qifedt &, ¥ & godt Afy & 741 fzd
g 1 W F ggifaw fw A ard w4
T IT FT ALY F1q gRATH | AT WL A
JEATEAAT AT AZ IA D AT fRA A2

g A UF amiar fHar 99 qv ww
g1 QT & | I IAAA F F1% F975 OHT
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7&Y & frg & a7 w18 wre ag g @@ &
I FATH 1 GAT GET A 1T | A AF
fr 7w @ gfrn & qwifas, o far
qEd § ST 98 9Rd § % 48 awatar
AT &Y, WY 9 gI99 7 1w QG qiieai
e i § for 1 fawar @, (97 #¥ ooy
qifafeas a€r & % a8 awatar =@
&Y form @ ag el gfe et 9 madae
T W FLAE | gAfad 97 F18 gfrar
#T AT TW GEATT FT ared T A<
FIW IS § AT T AW TG T g
T AR & | TW I FT FTXE AT E,
=¥ fawd a7 #1 TR AR ?

AT R arfweae &1 9qfie auatar
BT | &W STaTdr & g g Ad gaw,
HIT 3T AT FT 55 FUT ST FT 3206
& HIX qIfFeaT &1 JAar T g WY
T ¥ | EW I9 3 N qWEEW FE
g &V 99 9T FT TATETRI FW & "X
HIF AW FT JALRA F3Q § /LT FIAT
THTT FY T & qrfeearT & sy &y
HIT agF FT FAGT F1 39 IAqSH & fAHTAAT
aTEd § | AfHT gHIR g wiR arfeere
§ IAH 9= 99 § AR 98 78 Teq
& o g9 W STavET F1 TR § 6BE @ |
%@ Je¢ qrad oY ag W § | gafad
T AF OT QT A9 FET IfHT A@ )
# 9@ THAT §, g7 7 Tgq auaArar fwar
gadr A< agt aradta g3 wiK v fagex
FT gATE FHAEH qrqATT FY G & )

st feat & a1 | gurwr & faogpe
arw & | orfeEa A7 g2 W awAly
N FTHITE FIA A g 1| AT qifeear
wod 23 & faarw Srar @ A Sua
foredgrdy gmrd aT o agy &+ arfweara
& oFafzfarew, 39 % #19=< o'édw o
orffsar & § 3 F4T AT @ S har
g oy | Az 5w awg amE maw ?
ST #&Y a7 g amE 7@ wET, ,
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SHRI SAMAR GUHA: I protest against
this. I want to set the record straight. I
started by saying that there should be
durable peace and Simla Pact was an op-
portunity for establishing durable -peace.
The hon. Mecmber is completely distoring
my speech. I never said that. I said that
we had the greatest and historic opportu-
nity of having a durable scttlement. But we
have missed this and we are now ruuning
only after a mirage of peace.

Y gaqe FAT ¢ qfwEE & ST
#feai # a1t 7 g we faegw 9@F
2 | q< fgaE F 9 # gF wadAv
qifeea & q@ aF A& FOT oA aF
T Ao, AT FAAT W BT EH AT
# e 78 fear oo w@ifs a7 2w
3 W TA4qrees g | IH a<g § il Head—
AT 3T, AT AT qfFward 95 FT g6
gy faar st | arfeem ¥ Geedifneey
& 9% 7g <med § i Sy S gel wred
Seal a9 o WA | qrfeea™ & sHEEe
o ug & % ag siedv § sl aiwem Iw
FY e F riw o Sz 5 fgd &
was ¢ M fear or &= TwfEd we
TR G AN AT 9T Fr agt 7 ar gfaar
F g7 feedll F, 71 %5 @ asd aifswam
FT AT & A7 gF AT HYAT TEAT AGT
BT WE | 89 AUA ITE 9< FUH & |
qiff.am &1 Fede WX e &
FATT T T W a9 A ¢ {6 ag srear
¥ T4y 4T IW FY qEAH T | W AT
A A& wAd awn fF afsaE § e
ATq 2TE F fasms =e0

MR. DEPUTY-SPEAKER:
Mukerjee.

PROF. MADHU DANDAVATE: Just to
put the reeord straight . . .

MR. DEPUTY-SPEAKER: What straight?
What record? Whatever has gone on record
is straight, because T have admitted it
What more do you expect?

Shri H. N.

PROF.

MADEHU  DANDAVATE:  Lest
there be a

distortion, T want to make it
very clear that in this House all the par-
tics, except the  Jan Sangh, had actually
supported the spirit of the Simla Pact, only
the Jan Sangh  had  tonally  opposed the
Simla Pact. T want that o be put on the
record in this House.
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SHRI H. N. MUKER]JEE - (Calcutta
North-East): Mr. Deputy-Speaker, Sir, the
Simla Agreement had received, as far as
one can tell, nearly universal approval in
this country, but the difficulty has arisen
in regard to implementation of the terms
of that Agrecement. In the statement which
the Minister of External Affairs laid on the
Table the other day, if one reads between
the lines, there is reason for a certain
amount of perturbation. If the ncwspaper
reports were correct in regard to the state-
ment that the recent meeting of Indian and
Pakistani officers could be salvaged from
failure by the Prime Minister’s last-minute
intervention or some such dramatic event,
than that itself is a disquicting fact. And
the disquiet is warranted because ol the
well-known Pakistani  Propensity  towards
getting out of the Simla Agreemncnt, getting
out of whatever commitments they have
entered into if and when they can.

I would like to know fromn the Extcrnal
Affairs Minister a little more about what
we are doing to make sure in international
forums and elsewhere to prevent this kind
of Pakistani activity  which is now being
conducted in the United Nations, in Dacca
amd elsewhere and elsewhere with the assis-
tance of China's new-found friend, Ame-
vica, China and Pakistan colluding together
in the United Nations and elsewhere o
move in a manner which would go against
the proper implementation  of  the Simla
Agreement., '

We have heard in the  United Nations,
Mr. Chiao  Kuanhua's  ferocious growls
against India. We notice again again when
the Chinese leaders come  to Pakistan a
Sino-Pak connivance of a sort which does
not auger well as far as genuine implemen-
tation of the Simla Agreement is concern-
ed. We see also that it did not take very
long for President Bhutto to start misinter-
preting what had been agreed to in Simla.
1 know our Ministers tell  very correctly
that whatever is laid down in black and
white in an agreement is a great deal more
importaut than an official pronouncement
made perhaps on the spur of the moment
somewhere either on the radio or in the
press or something like that. But at the
same time we know of this fact of Presi-
dent Bhutto  being a kind of mercurial
person who does, on account of a certain
perverse variety of  cleverness  succeed in
wriggling out of  situations in which he
finds himself. Thercfore, progress towards
peiace in our sub-continent may not be as
smooth as we desire. That is why we must
be carclul; we should not lower our guard.
17 hrs.

I am reminded.  when T think of Mr,
Bhutto. of a story which has been related
by Clemenceau  in regard 1o

. President
Wilson. It scems at the time ol

Versailles
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of 1919, somebody had asked Clemenseau
whether in French ‘disaster’ and ‘accident’
mean he same” thing. He said he had
noticed in the streets of Paris news of a
railway accident, and in the newspaper
!':nardings sometimes it was said ‘disaster’—
desastre en le chemin de fery” and in
other places, it was written as ‘accident’—
"1 " accident sur le chemin de fer'. He
asked Clemenceau, ‘*Mr. Clemenceau, does
‘disaster’ and ‘accident’” mean the same
thing in French?”'  President Clemenceau
told him, ‘“No no; not at all. On the con-
trary, for instance, if President Wilson fell
into a ‘well, it would be an accident; if he
got out of it, it would be a disaster.”

If Mr. Bhutto had fallen into a well,
diplomatically speaking, it is from his bio-
graphical point of view, an accident, but
if he can be allowed to get out of it, it
would be a disaster not only for India and
Pakistan but for the rest of the world.
And that is why I say we have to be very
carcful and we have to make sure about
what we are doing.

I am.trying Lo
is no time.

I would like the Minister to explain, now
that the, new ccase fire line in Kashmir is
considered by India and Pakistan to be
entirely outside the  juridiction of the
United Nation or any third party—that is
according to the Simla agreement—why is
it that our two countries have not succeed-
el in disbanding or getting rid of the
United Nations military observers group in
India and Pakistan which is functioning in
Kashmir even though they might he un-
cemployed?

In the Simla agreement, it has been cate-
gorically held that the return of occupied
territory on either side of the international
boundary is only a first step towards a
durable peace attainable only on the basis
of an exclusively bilateral understanding;
that is to say, a durable peace can be
founded only upon an exclusively bilateral
understanding  between our two  countrics,
In that case, in so far as the problem of
we have to make

conclude  because there

Kashmir is concerned,
sure that on no account shall we allow
Pakistan o take it over to any interna-

tional forum or to bring any other kind of
hocus-pocus in regard to that problem.
I would like to have a clarification from
the Minister in regard to the question of
the return of the prisoners of war. I am
happy he has reiterated the Indian posi-
tion, which is that the return of Pakistani
prisoners of war requires the approval
of Bangladesh, hecause we had been func-
tioning with a joint military command,
and this approval of Bangladesh is not
likely t1ill Pakistan recognises Bangladesh.
This is a very good stand that we have
taken. I wish we stick to it. But my ques-
tion is, how is it that in so far as the
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world is concerned, India does not seem
to be able to convince the different powers
in the United Nations or elsewhere that
there actually had been a joint India-
Bangladesh command and that we cannot
deal with the question of prisoners of war
on our own alone to the exclusion of
Bangladesh? All the world over, cven some
friendly countries are confused in regard to
this question. They say, “Let India return
the prisoners of war; India has got 90,000
odd Pakistani prisoners of war and under
the Geneva convention they should be re-
turned and India has always professed to
behave very well. We know for a fact that
India and Bangladesh had a joint com-
mand and these prisoners of war are pri-
soners of India and Bangladesh together,
and unless Bangladesh agrees, we cannot
let them go.. The world does not under-
stand it. What are the reasons for the fai-
lure of India in the world forums to con-
vince the powers, the members of the
United Nations and other bodies of this
very simple fact? Is it an account of not
only the Sino-Pak-USA collusion but’ also
on account of some default on our pait,
some default in so far as explaining our
position is concerned?

I leel, therefore, that while the Simla
agrcement has been unanimously approved
in this country, the implemcntation pro-
grammes arc causing a great deal of head-
ache. I read the statement placed on the
T'able of the House by the Minister, and I
find t(hat therc are still some reasons for
perturbation, but I do hope he would be
say that India would stick to a
principled position and India would be
able to sce to it that the miscreants either
in China or in Pakistan or in the United
States, or all of them together, would not
be allowed to put again the peace of our
sub-continent  into  jeopardy.

st gzare fag : (Dfmarwge) @ fe<d
aftFT gred, off gAY I A S §ETS
IoTAT &, IF F HATew®w & fA% gAAA &
A7 AT Srgar g 6 gt 7 & ad
a7 gg, @feT g7 A WY HT F s9AT
fafaarse Sfgde =& fadwm & w@g
7 fureqast & a9 @8 WEewT  TAF
& agw fear @ 1gu A fmar oftde =
faq fem, artfe g@ =9 ga-srfede &
A F AT LT FL D HIT F
gfrai v & waT W FF A WG FT
g gafae aR feges & @i J
frmar otz #1 A fear =t 39 &%

3
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FATEw A | AR AR, A gfrar 7 awi
AT @EFL To THo o HEAAE

Tqewl, B T ¥ g Far @ fF g 7K
dfeawree |

AHATT e 4 IR Jg qOA
gsmar g 5 wa fggem #wik arfeeam
H oq ATAAT F1 ATE LA ST @A &
&1 guAar gar e, ot fer arfre= & |y
|MEAT F ATCAHT 71 96 @ & | ag q@AT
THTY FH A g | ST qrgeea fefaa
& 1 A 98 CiHE 7E g o, A 99 awd
Wt aiffsae § @ SEAT & deoEd
FEFH AL I—F JAE T | 7rd Y arfwear
F T WST W v w1 wAT } FF A
A Q@Y qF, I8 TE AIAT G AT Fo
THo Wo, Idd WL IH FT1 IHATE AL <
g&ar, 3@ fa7 g 3@ wawTfedz A
oHA A & fd 9 agEr afgw 1 Ty
& adrel & a ox femer wiee gor
E

oS § AET, g dfeq sAEE™ A®
Faxgd Al d @& HF aw
TeF I e swa ¥ @ | sgE
1949 % % a1 fF g7 wiffea= & amg
AT §oe FTATARA €, ATHA  forarra
gA F I & ;e ® EEw w7 far
1959 ¥ fwT 7g wWOSs qwa sr
et a1 T-FTRIR & ga T-ag,
A fvT o w8 | weET wrew fafrex
T 19687 15 W #1721 fF 2w arfip-
W|E & W AT G Gma & 1 ogw
A T 3w fww § @ & fF g4 we
799 FOR AT T oy g ATed
gfren o @ gt F mrm gwe
R F, % g0 gfr # frar @
s ar e asdeit an s o
A1g AT 7HT T 2T AR F )
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AEAT FT §A ATE-4r€ ISET
T | Y q T ¥ qwAT AT §
fF 77T g wifesam # wg 92w [ e
qN FT ATIAT I AT IS HET BT
20| TG | FIAF qeh AR @ AR I
T OF IFATTT Frdt 7 W@ v 9w B
#gl AT IT & TSI Aowl F wwa w1
&1, atfw 39 FY Aifaw sgaear, sHEATE
FETA, ¥ qUI A M A wqAr S
waEs fFfar o g, 98 WIS
FEAT B dgAL A9 I @S fwar S |
™ faf g7  OuR gE-Frieae #§ A%
gfar wX A waT Aew & ) fas aw
SIS @RT GF €, S area & a9 7 feaer-
fas &1 ¥ gfaat &1 gev FE@T IEd
g afer fegeam ik aifsem $
AT, HIT A A F WY, 797 A2 &
arfe g |R0 &1 A, F9=7 MR THFA
faet o o & fod 3 oo s R &)

g A amwe  ewstar  fEan, geA
& gwataT R gm A S uix

- TeRt & wEEiEn AR oaw gx wqew

¥ GUANT FET IRT & | T T &
& w77 s 79 & o9 g9 gv wew
T ATH MIAT A T | AfFA @A I
TF WdFRT qaiw & fear 8 1 ag A
ffgn 7 mase Ffeme ok wm
& T

T A o1 et AY Tz @ §——
(fe<=ivT) e g7 ATRT F Y UF wifaAT
T AT § T 1 AfwT ot grow F A
qIa T g:@ﬂ}fﬁﬁﬂﬂ'ﬁ{o@o
Ao & AT faare & ford srforer 1 ot gard
¢ & aF Al & fr gfer & faaar
257 § IHET F ¢ FF F A vy
AR 9 O gram 9o fre wrd frw F
gfrar & it 37 Fwat Fr zeEreARE
& A 7T qreqE w@dt § afe T w9
g T, arfF ox dfsr § w7 A
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TG T TR @ @A"F fr g F
s 4 g8 #§ w@H g FWEQ 4
e Far g fF 0¥ ga@@ S A
et ssmar @ g &r & fag o)

“ferg am & arai A, 3acr qdzay 3,
a1 IR afFqal &1 gre 77, G 3T T A
Tzmam A qgfiv #r 3 5 fagw
WAz 59 94 FifcTe 7 waw s@w w3
& fau o T gw @ v Ry & fae
UF & 749 &, WY 7 Q110 F1
ITAT ST |

SHRI DINEN BHATTACHARYYA
(Scramporc): Sir, our party spokesman has
clearly mentioned our view about the
Simla agrcement. We fully supporied the
agreement, Now it is the follow-up action
which we are discussing. I fully agree with
the steps that have been taken, which will
make it possible to maintain durable
peace in our sub-continent. Even now if
Pakistan does not recognise the reality of
Bangladesh as an independent country, it
will do so at its own peril. It will neither
help the Pakistani  people nor help to
bring peace in this sub-continent. At the
same tune, we cxpress  our strong reseni-
ment at the behaviour of China in the
UNO, because it blocked the entry of
Bangladesh, which is a free country. There-
by it helped the rcactionaries of the world
and of this sub-continent. Only the reac-
tionaries have Deen  perturbed by the
follow-up actions that have taken plac
about the delincation of the actual line al
control in Kashmir and the other steps.
We express our difference with the mover
of this discussion as well as the Jana
Sangh, whose activities will not help the
democratic movement in our country. I
durable peace is there, we will be in a bet-
ter position to fight against the reaction-
aries of our country as well as in the world.
So, only rcactionaries will be unhappy at
this follow-up action. We do not want the
intervention of any imperialist country; we
want Pakistan and India to settle all their
problems in a bilateral way. That is the
casiest and the only solution to the pro-
blems in our sub-continent.

SHRI S. A, KADFR (Bombay-Ceniral-
South): Sir, T wags listenting to the poetic
speech of Mr. Samar Guha, with his rich
imagination. With all his Ffanfare. one
conld sec that the whole poetry was hascd
on fear complex. T would leave it to the
minister to reply to his points.

But he has raised some two or three
points in which he has said about Pan-
Islamic movement. My, Guha should un-
derstand what Pan-Islamic wovement is. It

BHADRA.11, 1894 (S4KA) India, Pakistan Rep. 102

in New Delki (Disc)

has always been in the air and it is al-
ways going to remain in the air. Even the
Arab countries are not united. Iran and
Arab countries do not consider themselves
as a part of the Pan-Islamic movement. . .

MR. DEPUTY-SPEAKER: Why go into
all that?

SHRI S. A. KADER: Because he has
raised that thing.

MR. DEPUTY-SPEAKER: If he has
been irrelevant, that does not mean you

should also be irrelevant.

SHFI S. A. KADER: Anyway, the Pan-
Islamic movement should not be taken ‘as
a fear complex. That fear is still in rhe
mind of the hon. Member. I am sure that
movement is never going to materialise.
Though, Pakistan may try its best, it will
never materialise . . . (Interruption).

MR. DEPUTY-SPEAKER: Order, order.
I do not want compounding of irrelevancy
here. If one Member is irrelevant, that
does not mean the other Member should
also become irvelevant. If that continues,
where will we land?

SHRI SAMAR GUHA: On a point of
order. Sir. TIs it befitting on the part of
the Chair to remark that one part of the
spcech of a Member is irrelevant?

MR. DEPUTY-SPEAKER: Yes.

SHRI SAMAR GUHA: I want to know.
Qur whole objective of Simla Pact is based
on the concept of durable peace. Durable
peace means, ultimately, friendly reconcilia-
tion. . (Interruption).

MR. DEPUTY-SPEAKER:

SHRI SAMAR GUHA: It
it is very unjust, [ should
this remark ...

MR. DEPUTY-SPEAKER:
relevant,

SHRI 5. A. KADER: Sir, [ bow to your
ruling. 1 will not go into all these contro-
versies. But che fear complex about Pakis-
tan having Pan-Islamic movement has no

context . ...

MR. DEPUTY SPEAKER: Will you ac-
cept with grace that you are irrclevant?
Plcase come to the Pact, the subject-mat-

ter under discussion.

SHRI S. A. KADER: I will be more rele-
vant, according to you.

Order, order.

is very unfair,
sav, to make

All this is ir-

The Simla Pact was initiated by the
effort of our Prime Minister. It concluded
in what is known as a bilateral agreement
between the two countrics.  Some doubts
had risen and the Prime Minster took an-
other initiative by calling high officials of
Pakistan to come over and clarify the posi-
tion. What wrong has heen done T fail to
understand. If the charge is that we arc
not very ¢areful ahput the implementation
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of the Agrcement, is it not clear that we
arc always watching and, whenever a new
sitnation arises, at once, steps are taken to
see that it is clarified>? The calling of
Pakistan officials is a step in that direction.

They have come here and, again, a kind
of agrcement has been made between our
two Governments to be ratified, of course,
and it will be ratified. What is it? Have
we given away any point? Have we con-
ceded any point to Pakistan? No. Accord-
ing to the mutual agreement, we have not
conceded even a single ecFOinL On the con-
trary, we have clarifi that wunless and
until the line in Kashmir is defined, the
“withdrawal of our troops will not take
place. If the line is not defined, I think,
the withdrawal will not take place. That
is the step we have taken. It is not out of
fecar complex but it is out of our own
strength that we have asked them to come
to that term.

About Bangladesh and China and all
these things, we are hearing many things.
We are not concerned with that. Have we
not made clear to Pakistan that unless and
until Bangladesh is at the table, the pri-
soners of war question will not come at all?
There cannot be any bilateral talk between
India and Pakistan. Unless and until the
joint command is present, the prisoners of
war question will not be decided. What
more do you want? The Simla Agreement,
as it stands, has been further fortified by
the recent  agrecment that has been
brought about. It may be that we hear so
many rumblings across the horder. The
people might say something in context and
out of context on this issue. We are not to
take into consideration that thing. We
have to take into consideration only two
things. One is our own strength and the
other is the agreement writlen in black and
white.

If that is to be implemeunted, I think,
we have not done anything wrong in invit-
ing these pcople and having a negotiation.
India should try, till the last moment, to
see that the Simla Pact, in its spirit and
in action, is successful. If Pakistan backs
out, it is for them to decide. But as far as
we are concerned, it will be our responsi-
bility to see that the last effort is made to
sce that the Simla Pact succeeds in the in-
Lerest not only of our country but even in
the interest of the whole sub-continent and
even in the interest of world peace.

*SHRI E. R. KRISHNAN (Salem): Mr,
Deputy Speaker, Sir, the Simla Pact bet-
ween India and Pakistan has been hailed
by more than 75% of the pcople of our
country and also by many countries of the
world. The Prime Minister of India and
the President of Pakistan signed this epoch-
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making Pact on July 2-3 and it was hoped
that the sceds of durable peace in the
Indian sub-continent had -been sown- by
this Pact. Inspite of repeated cfforts of th=
Military Commanders of both the coun-
tries, an agrcement regarding the delinea-
tion of 17th December Cease Fire line in
Jammu and Kashmir could not be reached.
With a view to implementing the Simla
Pact the Prime Minister of our country
wrote to President Bhutto that a meeting
between the officials of both the countries
should be held to review the process of im-
plementing this Pact and on that basis the
recent Indo-Pakistan Joint Communique
has been issued after successful delibera-
tions of the officials of both the countries,
laying down certain norms for implement-
ing the Simla Pact.

Only after the 17th December Cease Fire
line in Jammu and Kashmir is delincated,
the troop withdrawals will take place.
When we are making  conscious efforts to
implement the Simla Pact, it is regrettable
that Pakistan Radio is indulging in mis-
chievous and adverse propaganda about the
implementation of the Simla Pact.

Sir, ten days before, the Chinese Govern-
ment exercised its veto debarring the ad-
mission of Bangla Desh into the United
Nations, when the Resolution was sponsored
in the Security Council. It is unfortunate
that China did not appreciate the good
faith in our repeatedly supporting the ad-
mission of China into. the world Body dur-
ing the past two decades, though America
had been consistently thwarling the admis-
sion of China into the United Nations. By
vetoing Bangla Desh’'s admission into the
world body, I fear that China and Pakis-
tan are hatching a conspiracy against India
and Bangla Desh. When the officials of the
lwo countries were meeting in New Delhi,
a Chinese Vice Foreign Minister was hav-
ing discussions with President Bhutto. It is
obvious that China and Pakistan are col-
luding to perpetuate the disturbed condi-
tions in the Indian sub-continent.

We say and we are also earnestly striving
to have peaceful relations with Pakistan.
We want lo restore amity between India,
Bangla Desh and Pakistan by settling the
controversies peacefully. We are sure that
durable peace alone will be good for
India, Pakistan and Bangla Desh. I want
to point out that if Pakistan wants to cn-
sure a prosperous and peaceful future for
her people, if Pakistan wants to act ac-
cording to what she committed in writing,
then she must put an end to Pakistan
Radio’s adverse reaction to Simla Pact and
the reeent Joint Communique and also to
anti-Pact comments in Pakistan news-
papers. Otherwise, this trend is bound to
create suspicions in our minds.

*The original speech was

delivered inTamil.
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Sir, India wants to create a climate of
good faith between two countries. India
has been the strongest advocate for peace-
ful cooperation between countries of the
world. We should wage an unrelenting
struggle against tendencies, from which-
ever power it might come, to create ten-
sions among the nations of the world.
Through you, I would request the hon.
Minister of Defence that we should be pre-
pared to face any unforeseen eventuality.
We should continue to be in a strong
position militarily to face any danger that
might come at any time {rom any source.

We have shown our good faith towards
Pakistan on both the occasions—in signing
the Simla Pact and also in signing the
Joint Communique issued by the officials of
two countries. Pakistan President scems to
be taking a wrong direction. In the inter-
est of durable peace in the Indian sub-
continent, he should try to implement the
Simla Pact. Here, I would only say that
we should not vacate the Pakistan territory
occupied by us during the recent war nor
we should rclease the  prisoners of war
numbering a lakh nor we should withdraw
our forces from the borders, till the 17th
December Cease Fire line in Jammu and
Kashmir is delincated. At the same time,
India should endeavour carnestly till the
end to find out mutually agreed solutions
to the outstanding problems hetween the
two countries on the basis of mutual faith
and understanding and in the interest of
durable peace in the Indian sub-continent
so that the Governments of the countries
in the area can work with single-minded
devotion for the amclioration of the living
conditions of the people in the sub-conti-
nent.

With these words; I conclude.

Y d7T WEHT W1 (ATIHTAT) ¢ AT
fecdt oftwr  @rEa, ATAATT TEI IET FY
BT g4 at ag WA g F ag fagd
WA M@ WE L oww o ag
ffow & oo & swma s@w &)
gaaea & fF ifeaw @3 iz ¥
qEIAR FHT g, g7 WTed & 5 a8 Wew
a@EH F A 9§ dfawr 9w 5@ fm
afaw 9T 9T T arwaT HeF & | ar
qH# TF AT ATE AAT

TEEE HEE q9q af @t & A,
FIET F AT HTE TAIF JATH

W ATeE 7 Fer 971 fF g9 o aw

o, AfFT IgFT 98 FT G 0 W |
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it 49T WEAT WA @ g A farwar G-
dz argmefoew gifaw fFar @ =g
gAY FEAET TGN § | AT FL R
dY ag Ad w1 T @ & Wt grdifmime
qTEF FET | FIH HAG T A FAT &Y
4T & AT TT GATE ek F+ &1 {2
#< fai @ife @0 eRar w@sd W@ @
FIEAEASH F HEAT @AT TRI £
dfe ag ared § fF Frrwfae aqT @ )
zafag gaR A 97 F T 7 agaasr
%% g | gafY argeifasw #t wwaE
FIAT g faT qeve € Wik 9w arg &
ATy ATl A Gie § ST aArzeeifaew
FEAAT 217 & TAF G |

B A W A AT | B ew § R
FUT AT 23 faw 1 | gurdr g=ur €
{5 a8 797 7o 1 A9 S | gafed g
IT F AT T | UL AT q€@A  FE %
gAR FAT AT g7 @t FuAr fawraa
& fqd ®Is sisi oY | arfear #1 SHaT
& faq agf i)

MR. DEPUTY-SPEAKER: All that is his-
tory, known to everyhody, What vou say

arc all gencralities and  repetition of the
known position.

st §9T TENT WM : gHA HOA WY
fews frar | #& v 39 Faw AW ™
M FE 98 CF FeH AN qCF  HT |
qrIW F ag A A4 & fF ag aw waw
gad far ar 1 I A gArd 50 graAT
W ST A A gFA SEET 5,000
AT HA AT F A qV I H wAqT
gg AEl e fF SE S A9F T Ew  <@er
aga s | W fFAfEged fFand fed
F fag st A &1

o ST 78 FaT Aar § 5 T faser
qF F, A1 Foof § F IT FT TIF 7T G |
F8 FHIT FAE U 4G & | §9 T A
UF O A< AT T



107 Meeting of

[t &=z wrgw ¢ =]
Fo AFT § o AT 99 A0 DS,
6% X F FE fol o @ T

faagr 7 FTAT AT AT § | FTEHL F AT
g % fF 9t T< go THo HAwaq 1 TAF
wg s@ae 1 S &, @ fa 5 fw
RA—FTaHTEA #7198 qQUEATES FL @
& g a1 @i A8 | 920 KT TF AL qTH
% T 98 § @rEW ATH GIAaT A —
39 qifFed W WEaT @ WX gW W
ura & 5@ for 37 &7 w1 fF Zo wo
Hrawad 9gi @ 4g Tad q1q g | g0 39
ATq F T ATAG § WX Fegd § F Lo
THo HEAWSH F1 agT & faggT FLATE | FH
FFW gH IAFi A T AlfcH TG
& ®E | 48 UH 9gd d431  HAGAC 3
forgar  WgTaz &7 |

aw d 7uz au fom fF ga aeHl
qaTeq & aTgHl WAAT &, dgdet™
aa% & WIT g @A fAgemw |
g0 UF wEAfad qAA Aed &, for@ w
T HAA FaA ¢, cafad f& gw
qEEw FY aGHT ATET §, WA Ag TG
s wra § fa atrar 2w v g s
I wreEaT qE1 &1 g sEfem g4 B
faggr 7 3 | arer 30 A1 feaArEs @
& AT | I KT A F1E qTHT AF AR
qHAT | 9% TH AT € AT TS @ |
gfaat 1 15 AFd a8 4 Fg  aFd| {6
Fg 9TaA FET ALY & | A€ wiaIA ©e
afea gordh Fifaw 7z e wfen &
g9 9EY F1 T9 FriasA 474 fF 38 39 1
femares Fv 7h 1 39 % foa wfvwena
qeT FIAT HiF AN E 1 I A AqfrwEeAA
TgS & agAE, HA A AT T GIT FAT
TR | ZW F qZT T TH FfAA AA
& % ag o ammer 3w A1 fogwarss &
% w7 fergeAm arfea T dnan
30 F TR gl wwA 07 & |
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AT 1 dge  faee are o sw A oaw
7 w@H et 7f #w qu F e
ARG D ATCH AW & AT F ST HTHHA
A 3% g &7 & fox a1 IW & ufa-
frfei F e e iramtgdag #5 anwh
arat 78t Y | ag avat ot far aw =
AT FLHT7. 4 WTa90F 60 awgar & amaf
& | AT WY FAAFTH T2 F AT
% O FT O FT HT A T T FL
IA R IAY X ? FAA 7Z Fg A1 {6 qrAv
WITAAG 99 & q19 § Fgr A% Ifew g7
wfae qrad § ga W § fee S gand

SEPTEMBER 2, 1972

India, Pakistan Rep. 112 °
wn New Delhi (Disc.)
AT R A G G A A WA KA
HOFE § | 39 &7 s s@ & far
7 § 39 & gfafafeai #1 agr gewmr )
3w fod 7 wwaar g fF 57 swwl @7
fAa<or goT AT g, T @ B ST
FT AT [UFL § | AL AW T A
qTqT, a7 AT TF gAML FT@TE AGH
AT AT WA TZT T FV wAT aF A gar
AT AT T IgH S AR § oqar AW
g% FLEN § FIF agf aT S i g
I F OF YA@ T qqAqTETEE | g AR
afe -

They reaffirmed the determination of
the two Governments to imple-
ment the provisions of the Simla
agreenient in letter and in spirit
for the establishment of durable
peace in the sub-continent.

It is a very important thing. The very
hasis of Simla talks was establishment of
durable peace, in the sub-continent. It was
a case of not only an  amicable and
friendly relation between India and Pakis-
tan alone. There is a third country. Have
vou realised that?

5o gad forar § 43 &% ug a7 fwal
f& o w9 FL  WIEHE  ST-AEEIT
# Tarf wifs eft S8 wwa Far gATd
i@l & 78 a9 Aew a1 T fF a9
gaR sz qifferT & @ 7ma §, fo
F1 29 9 41, wifa & WA g FA
Wigrd & org g 41 a8 & qrfeedT
ST FiTeT 3w H A= d wEA g AT FT
FTEMTaga SIs0 2 I ST H ¥ @F @
gg4=y WX HY § ATATAE AT ST
qifeea® § § R SE-WId S T
qw & &1 37 w1 wlawy #A7 &, 7g A
wgeaqur fawg &

During the talks at Simla, at some level
or the other, it was incumbent and impe-
rative that  we should have involved Lhe
Prime Minister  of  Bangla  Desh. Sheikh
Mujibir Rehiman.

S ooff 2w ameAT wLT IAE HET
atqar 3w & mawfy ar sgAfy &F A&
faaatt, 1 wavfy wifs 5 q&r griY, a2
qwE F A WA g | AT Wi o



113 Meeting of

F &9 | wifq €7 FG &1 wa«@r ghwr
FIEAL @I ¢ | g0fad 99 aF FIEC
T AT OF wifq Fv AT q& Ag v
T o ag FgaT (& gy wifa earfoa
grasdr & &iF ad grm | fee =@
T a8 a8 e AT giew fFad &
AT | g AT AGHA A F HOL TG
fAswadt a1 gf omw= gar, g8 I@  adl
glar 1 g oy T A & | FrEw § oA
TR CTHATT STHT FT HAL ZAT |

We read the world wrong and say that
it deccives us. It is not a question of
Pakistan only but it is a question of China
also.

9 % ATT R AN 4 I FHATT
frarardtiga 997 fdia sawr faoy

TE
In spite of that, why was  Panchsheel
shattered 1o picces? Unless we go o into it

in details, @I HTF qTfHETTT HT TE & |
aq 9T 91ad g f& aStiaat & @ &
T8 gfaar wo F wg gn wifs & |
o warea g1 1 g gaR T8 9T

gfrrat swadt € 7

If  wishes  were  horses,  beggars could
ride.

JqrERR WA ¢ WA FqE  Gew
FT |

#Y SPETY T @ Tg g A7A
ForaT & 1 8T gwa wifed | g WA H
ST wTOwE g ST T /v gEr &r
rfed | | QAT ALY g g ar SAar
H 1 FT GH FATAATAN | F G FAA FAT
a1gAr § | AL AT gwik fagw wd Fg
wE fraaFredi g dar 3+t 7 feqara
Fr &1 Qv AifFat qifseTm ®1 s
gy | T9F QT H wrwHT 99 G2 FET 2
Sq A1 A FpA g I9F Qi Ag¥ g & )
qrfeear & sfafafu 7z g a 1 Fr
g=iA fafgs #1§ wogma s T A
7aT § 7

afar 7 7z wa11 § fv awatar wa
gaT A IuA g qifesEr @ weaw

Is it black aoud whiter
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A 9@F g a8 wIfwam & wshy
sdvae; § S Ao fagr, IaE G
z8q wfa I 9 | 49 G 7 g8 AEy
ATAT & F4T IETT A A WIGT FT TAgRT
qegaq fwar 1ar ar 1 "W TWA wemAT
F A1 &1 41d gAIR ATHA WIE F4T L@V
wE o ? awra gEE fF gwmiR fagw welr
WZT &Y GHAT & WL IART GHAM
ifr s 7 ILF J@r 9 9 FT GH-
@F & Frferw ST gq wfafafa agr
UFA g0 qF I WgT arEa & qur fF

‘You blow hot and cold at one and the
same time.'. And he replied: "I am a pro-

duct of the sub-continent where there is
extreme cold and extreme heat.”.

SR FW 9T AT FHATT Fy Frierer T2
F | FHET 3T Y IZ17 AIA HIY FT AHATAT :
“I 1 blow hot and cold at the same
time, it is becavse 1 am a product

ol the sub-continent.”.
aay frafa & gar fagwor @& Sa&0
HAATH F( HITH HCT | 98 GHATT & |
I is for the internal consumption and

it is only to convince the counterpart of
Jan Sangh there in Pakistan.”.

qTfeTT 7 o F1E 517 59 g fag &1
FraF F 98 A6 Gar FTAT qIar
P S dg drgst &1 g8W &1 wHaATd
F AT A FT IR AT |

ot €307 fag : 917 g9 g7 A8 & Afda
7 g9 wgfqaq qgi g |

Y AT TE AL HOT HIAC GA T
qHATT F7 HOTT HT a7 gH AT GHEAA
FV FIforw FET |

ZH AT 4 FegI WIgA Wi TH aEd
agt Z17 AT agd W7 g7 FIfEH  qrowEH<
Fi 2aq av @ A1 fasifaar wigE of
gaferd IAFT qPT a1 2 &, arfee 5
A AART & HIT T & AT 2 1 W
fguefia wwataT arfvear 7 fea § @y
21 8 f& 39 70 aF wwir wHT | APRA
FOEE B FT ©AFT-AFG 91 91V fagor waft
w7 gur? feAw fag 9 wix gwar 97 qor
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[T SreATa T SR
a1 fF 1961 & AT FT FLATE T AR
AU S/ 419 FT HI9T gAT § FT (6

Unilateral good faith is not responded
w in international affairs.

A ST AT H a4 9 #47 I & Fl
wig faar wr €, ? @ A@AETE #,
qiga e #1 wie fagr w@r g =#ar ?
72X BIST AT A7 | JAHE Fi AT T TS
Taar 6T gad & | wifeeaw & 919
FHIT Y CiTRZ gAT IW A wfFEa #
AT ST HeG( ATd 4% IT AT wAed  fwHar
qIFT T TAA ALY o, TEA gEAT wH
fafas &7 & & 7% o | I7 TFT WeTEY
®F AT | FT SqF1 39 G F7 91 47 &
qrffears & ¥4 9X waw @ fw4r, qa
gna 787 fwar a1 9897 #ur f/ar 7 oo
gaa fauefia anaiar fear &1 g9 awa
& ard # guTL WA § 91 wag 437 gf &
IAFT gH ATed § & fAaF<or g w7,
AT gH WIAH I7 &, ST IH ATEA § |
5 srama for stw | 3w fagefrg @wsla
& A(g T FTTNCH 9 STT7@T_H FF @
g Far IHET ag A ? gHA ag o Far
= Jo THo Ao & fﬂ'?f&“ﬁﬁ%w Taﬁ'qﬂ'
%18 SieTd 780 g | A miwenT & 9fq-
fafa goudo oo # #2d £ fF wWA
FETTE
adr 1 gfafafa @ o aaf gg,
I ¥ qrfeets F g g9 &1 w1
fF @@t a7 70 UAo Hio F fadiers FEf
VR ? 1 qriFEaTT f9r 3 FT Gl
|ifFar @t &7 307 | fower qwEE &
e ST ars fz aeT wE
F2 TF W GT KON AT FIAT
F fazgra oF wHF & w7 avg gEr
arfgd 47 | 72 0F qEA T #0718 AT ?
T g o 9 " FEIIar g P
G FA TIEAFATRIGTEHT A Fiforor AY
w8 Y T IE A1 ) TH ARAIA H TE) whwA
faar aar & 7 7w & war ar fo weg—
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FTEHTH To THo o H fAOEHI &1 @A
FY TS 8] & | FT qriFe™ 7 gATH T
AT FY HSATICFT HAT & ? I o wOAT
g, @ 99 * Ha ¥ Ag fwar @ § 7

T &€ ag & fr geafedl A
JqEY FT AT AT FFAQfeafa 7
aa g far ST wwar & | A arfeas
F Weaer A 3@ G W9fe F 4Y | I@H
Far o7 fF 9 gud uw fauefls gmaEr
femd sagmAazaafemg & &
a0 faa@l #1 9wIC d5FT A HET
wmed &, fH aiwr ot 3w #1 fiw F
AT fgueity aUATT FT Iea 9T TSI 29T |
Fa1 5 &1 W w13 faasor faar o g 7
F7 ZAT fAT o F1 arfeear 7 @i
frar @ 7 Fat AT 9T F ANA § AN
o R ?
1t is veported in the press that President
Bhutto had cexpressed his doubts that if
India would like to abide by bilateralism,

why then India Govi. wants to bring in
Bangladesh in between.

'q‘gaﬁ' Eﬂ?ﬁ@'{%, it is because of certain
grave doubts created in our minds.
aat g9 T@ Ardl &0 ST F41 HLG ¢
F1 g 7 arfeer & sfafafaat £ ama
qqEY & WIGETH WFE FT AT A F4AT
qrfeaTT 7 39 F1 w18 frawr fear ?
dgaard SR AT IFTS | AT W A
# a1t § faeqe adl 98 TF0 AET G |

g ot wify I § | (smaww)
T oIS FT ATIHT AEN g | 99 T OFOE
FT ATH A AT AT, F IW aFT 4T
gfegq dvma #0w @ ag § Jdr
aF wiey fos & A 7 3w A O
AT FET ATAT 9T | g9 A a@7 fF 0 T
AT ARG F§ qF T AR
our mtion hecame a .~'|.|l1-m||lailufnl. includ-
ing three nations. "IEH?EEET[WF‘T argar
g

b

st fem 79 waT B, ga WY e AT &,
afwa qvam & a9 ofwy H9R qTRGT F qA-



117  Meeting of

Td 9% AT Y | i qaarer 9 7372 f
it Pakistan slides back, we are ready.

TH F[ AIAL & F | T TLHT ZAWT AT &
femres srarw vt <@g afwa fee o
1947, 1962, 1965 W1X1971 & S gE |
TG A FAT gL 7 T A/ H FqG H gL AT
frdt & arga & g @t 2, afew gfar &
Fiw affeafaar soom g1 &, foa @ awg &
EREACTES

Let us try to understand
the realiues of life.

and appreciate
Wq gW J[fFeara & a1 1§ AT D
F faq 43, Y ag Gar gagtar @Y, e &
wife-ed wifa—F7 =Haeqn g A I8 T
W14 STAZENT § g7 &1 fz@r 3, ug
TWgT AT g |

faedy amat & arg gure wiasrfar F
wita Ta-wfafafagi &1 Fwdes =<
g faqer Frofa wad & @@ A1 aF
a ;T I§ 9¢ Sy Hg wERAEF &
fear fF s& #1 arg ast § q9ga garfa
7 foam Strd | 3 F q@Ar ® orfwearr
wfasfegi 7 ardy arms 39) foT | dig
o T faget ox-wfafriaat #13 &
T a<g aTfweara 7 7&0 faedt § anar™ F1
faar 1 Ifeat arfewears ammare ag #gar @
The line will be delireated in the disturb-
cd arcas.
gaATAr gia g7 arfeeard & sfafaragt §
g 7g aarar Wi faar 1 gwil va—wiA-
fafuat & @rg gaom gar sqFEre Al
Z1AT 8, 4 AT ALY &9A W 740 WIAT
AT AR & WAGC 9¢ W7 FW AUA
qa—sfafafaat 1 g37 g afi a 13
We had 1o depend upon only the fureign
pross. AT fy@=: waag wzr 2 fs aif (zam
gAAT ARAAT FT ATA W@ E 15 fAE
gF mAET & *Fm oS40 A@rfzm
e WA WEA F At @ A g
wifd, WA AALE F FA-T T AT ATEA
& 1 g mify % wouw §, afwT o wifa ad |
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which was disturbed during the last 25
years four times and we had to pay heavi-
ly.

- &, = I3
gH Mo gw Fga ¢ fe wiass & 2w gagar
q&FHT |

ST WO # F &drs g, & A g e
Wt LT ITH ATLH F8) FArw@m T |

SHRI VASANT SATHE (Akola): Mr.
Deputy-Speaker, Sir, we listened very care-
fully to the spceches of our hon. friends,
particularly Shri Samar Guha and the hon.
Member who spoke before me, Shri Jagan-
nathrao. Joshi.  The speech just delivered
was so full of sound and fury, but I must
confess that it signified very little. He was
full of anger right from the beginning.
He said I want to express my anger” and
he was throughout, till the end of his
speech, in anger. I tried to understand
what was his conclusion, what was the con-
structive  suggestion  that he wanted to
make by way of criticism against the whole
approach and the last mecting  that we
haver had.

As we know, the Simla  agreement and
also the present meeting had a basic objee-
tive of trying to achieve durable peace in
the sub-continent.  Therefore, the spirit
that we had kept  before us in the Simla
agreement was to unite the people of this
sub-continent. Whom did we have in mind?
All the time we have had started that we
were not at war with the people of Pakis-
tan. The war was inflicted on us by the
military dictatorship of Pakistan. We al-
wayvs maintained that we had all the sym-
pathy and love and friendship and affec-
tion for the people of Pakistan, and
thercfore it is in that spirit that we have
been approaching  this entive  problem.

There is a basic difference between  the
Jan Sangh's approach and  owr approach.
The Jan Sangh has never reconciled it
sell even with the existence of  Pakistan;
lar alone our relationship  with - Pakistan.
Therelore, they do not want  peace with
cquanimity; peace  with  [viendship; peace
with respect. They want peace by running
down and humiliating  Pakistan. That s
not the approach of India or the Indian
Government, and  that cannot be the ap-
praach lo achieve durable peace.

I may submit that there ight be dilli-
cultivs; no doubt. But in this entire ap-
proach. s even Bhutto has stated. afier
all v s a legacy not only of the last 25
vy but oven of a remoter past,. And you
cannot get over that in just 25 months, So,
therelore, we will  have 1o go cantiously,
True, but we must do so with the positive
uhjective that we want 1o be friendly with
the people of Pakistan, wond therein, let us
give even the devil its own due.
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[Shri Vasant Sathe]

You know the Foreign Minister of China,
Mr. Chiu had come to Pakistan. It is
stated that he acclaimed the Simla agree-
ment, and he said that it should be imple-
mented  conscientiously.  Therefore,  at
least, the declarations made do not show
that even China is against the Simla agree-
ment {er se by itself or peace in the sub-
continent.  But its actions are otherwisc.
True. But we need not read much into t,
bhecause ceven last time we saw 111 coun-
wrics were against us; did we worry about
that> In -international gatherings we have
o be firm and stand on our own convic-
tions. Thercfore, 1 was sorry to see the
attitude of the Jan Sangh in this country;
last time, they opposed the Simla agree-
ment; the entire agreement. What a scene
they ercated? You remember what was th_c
slogan that they shouted.  One  of  their
slogans was

Sgt AT @ agT a@t FHA g & |
Ihat was fantastic, because what did that
g T
g FTAT W T &FT Do you have
the check to say that even that zamin will
be vours? Vhat was the argument advanced
by you. (Interruption) It appeared in the
Times of India.

Y S T S SuTerE WE &,
Tg FAIT T F1 TAT FIE FL @ & |
gl gATTT afeaTa g1 a8 FTOHT FUTU
2, a8 wWNE 41 | d 5% W@ § 5 @i
FAIT @F Jgr 98 SHA A ¥ Wi
anTer A AT gMT R ..

mean® Not only in Rajasthan but

SHRI VASANT  SATHE: [ am not
vielding.

SHRI  JAGANNATHRAO  JOSHL: Do
not sheild something.

SHRL VASANT SATHE: LUherefore. the

Jan Sangh's atticude has been always anti-
national; in fact it was  anti-peace as far
as this subject is concerned.

SHRE JAGANNATHRAO JOSHI: What
bhusiness has he 1o say 502 1 oobject o this.
He will have 1o take back his words, Flow
i 0 anti-national?

MR, DEPUTYSPEAKTER:
tion has gone on record:
enough,

Your objec-
that should be

SHRI JAGANNA LHRAO JOSHE: T never
call amvbody antinational. T owanted  clari-
Boation amel ler oo ger chnification ¥
hoosell D von cannol mech an sargument
by an wpgument. do wot abuse. If you call

SEPTEMBER 2, 1972

India, Pakistan Rep. 120
m New Delhi (Disc.)

me anti-national and I call you anti-
national, that will not serve any purpose.

~ SHRI VASANT SATHE: There is a say-
ing in Sanskrit:

T FAT T |

(fnterruption)  Shri  Jagannathrao Joshi
has been full of kop right from the begin-
ning and when there is kopam you know

what will happen. That is all I wanted to
say.

SHRL SHYAMANANDAN MISHRA
(Begusarai):  Mr.  Deputy-Speaker, Sir, to
my mind the discussion seems to have de-
railed; it has taken the sccond place in
the supplementary agenda as discussion on
the Simla agreement.

We do not want o be in a hurry to pro-
nounce a judgment on the success of the
Simla agrecement. That is neither fair to
us nor to the other party. It would be ex-
tremely premature to judge the success of
the Simla agreement at this stage. It is also
our view that the implementation of an
agreement like this is bound to face cer-
tain difliculties and hurdles and both sides
should take these difliculties in their stride

and should not be unduly unnevved by
them.

We do not know what were the hurdles
holding up the implementation of the
Simla agreement  which  necessitated the
convening of the official  level conference
in Delhi recently,  whether that resulted
from any basic difference in approach or
attitude of ihe other party. The same
might be said by the other party so far as
we are concerned. Or do these difficulties
stem from certain matters of detail. We
really do not know anything about that. .

Of course we should do our best to make
a success of it but there have been some
experiences which decitate that we temper
our optimism  with @ certain - amount of
caution and circumspection,

Before 1 get into the task of secking
dlarifications—as was the intention when
we proposed Lo the Speaker that we should
have an opportunity for secking clarifica-
tions-- I must sav that we are a lititle sur-
prised that we do not get enough informa-
tion about the implementation from our
own Government and we are to he grateful
w Pakistan for giving first hand informa-
tion about the varions stages of implemen-
ttion. The Government  of Indin never
cares 1o inform the  country  ahout those
steps. Mostlv the anmouncement about the
steps taken oviginate from Lslamabad, not
Delhi. Thar happened even at the time of
the Soala agrecment; that inlormation was
not shared with the countiy by our Gov-
etnment in the lirst instance.
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It was by Pakistan that the announce-

ment was first made. Similiarly, about this
niceting between the Commanders -of the
two sides, the information has come from
the other side, not from our side. It is in-
deed a matter of somne regret so far as the
peoplc ik this country are concerned that
our Government should not be keen to in-
form them about the steps that are being
taken in this respect. The most crucial
point about the recent conference seems to
Le about the delineation of the actual line
of control in Jammu and Kashmir. I am
not_quite clear in ‘my mind as to how the
position of India is different. Probably
there is a basic difference between the ap-
proaches of the two countries and we have
to Le made fully aware of this. How is
the position of India different from the
position of Pakistan so far as the delineation
of the cntire length of the line of control
in Jammu and  Kashmir is concerned?
What exactly do thev mean by the entire
length of the line of control?> Supposing
the line of control as it existed in 1949 has
been broten in half a doren places, would
the new line of control now originate from
the six points at which the old line of
control has been broken® Would they con-
stitute the hasis for the new alignment of
the line? That is the point about which 1
want to know from the minister. The
country must be made aware of this.

There is another valid point regarding
this linc of control and that relates to the
word “prejudice”. It says, “without pre-
judice to the recognised positions of both
the parties”. My humble question is whe-
ther this word “‘prejudice’” is used in the
legal sense of the term or in the physical
sensc of the term. Tt mav well be in the
legal sense of the term. That has been my
undevstanding. If it.s in the physical sensc
of the term, so far as the actual line of
control is concerned. that does not have
much of a meaning.

Another impression that comes to one's
mind is about the delinking of Bangladesh
from the aneration of the Simla agreement.
For all practical purposes. it seems that
Baxmglatlc§11 is delinked from the operation
of the Simla agreement. Perhaps that was
inherent  in the wav in which Bangladesh
was excluded from the Simla summit. Pro-
bablv that was also inherent in the concept
of bilateral relations Dbetween Bangladesh
and Pakistan. That was also because of
the fact that the international community
wonld like to have a kind of bilateral rela-
tionship developing between Bangladesh
and Pakistan. But what I want to submit
is. the Government of Tndia always gave
the impression, withour much factual basis,
that thev were trvidg to get Bangladesh
inlly invelved in this matter. But uow it

BHADRA 11, 1894 (Saka)

India-Pakistan Rep. 122
wn New Delhi (Disc)

seeins that that make-believe is over. This
communique issued after that—it may be
that certain commentaries have come, but
those commentaries do not form part of
the communique as such—It seems that
Bangladesh is, more or less, going back
on this. It is also, more or less, .clear
that there would not be one line of con-
trol but a dual line of control. One
line of control, whatever it means, is the
delincation of the new line of control re-
sulting from 17th December cease-fire. But
Pakistan has never committed itself to say
that it would not admit UN observers on
its soil. So, UN observers will always be
therec. The disappearance of UN obscrvers
seems to exist only in the figment of ima-
gination of the Government of India. So
far as Pakistan is concerned, UN observers
seem to be very much there. My submission
is that this point which was blown up out
of all proportions into a big thing has been
deflated to an cxtent because we do not
get any assurance on this  point from the
other side.

18 lus.

Then, one word about rehahilitation of
refugees. Here also, we do not get any con-
crete idea as to how refugeces are to be en-
abled to get back to Pakistan with a rea-
sonable mea re of assurance of safety and
sccurity. We have general ideas no doubt
so far as Pakistan is concerned.- We are
grateful to Pikistan and even to the Gov-
ernment of India for giving us that infor-
mation. We have also got general idcas of
the Governniont of India about these re-
fugees. But we do not have any concrete
ideas. Similarly, we have got general idcas
of goodwill a* the time of Nehru-Liagat Ali
Pact. But at that time, there was this diffe-
rence that ai least there was a  concrete
pact to go by, even when Nchru-Liagat
Ali Pact was concluded. Bur on this ques-
tion of unfo iunate refugees, we do nat
scem to have anv concrete ideas as to how
they are going to be enthused io get back
to Pakistan. If they do not get hack 1o
Pakistan, wh-t exactly it is that the Gov-
ernment of 1 lia propose to do about that.

Finally, a question that arises is whether
we have made anv strong cflorts towards
the normalisation of relations between the
two countries, that is, the resumption of
diplomatic relations, in the recent  talks,
and whether some steps are going to be
taken in thar divection. It seems to mie that
this subject is. more or less, lorgotien al-
though it should be the fivst veal step to-
wards normalisation of velation, 1 want to
know whether certain talks have heen held
in this vespedl or corviain  communicalions
have passed hetween the two countries lm
this respect.
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MR. DEPUTY-SPEAKFR: Now, before
I call the Minister to reply, I would like 10
draw the attention of the House to the
following obscrvations made by Shri Mava-
lankar, on lst August, 1952:

“I myself wanted to sav that whatever
the business outside which any
individual Minister or the Minister
responsible may have, it is neies-
sarv to remember that no engage-
ment outside can be higher or of
greater imporluncc than his pe-
sence in this House * # * At least
1 personally feel that the absence
from the House ol the responsible
Minister is perhaps not giving the
House the attention and the res-
pect that it is entitled to...."

After collating all that has been observed
all that has passed in this House, the book
on “Practice & Procedure of Parliament”
by Kaul and Shakdher says:

“It is now an cstablished conven-
tinn that on  important occasions
like Question Hour, discussion on
the Budget or the President’s Ad-
dress o the motion vegavding inter-
national situation, concerned
Ministers are required 1o be pre-
sent in the House, as far as possi-
hle. On ather occasions, the Minis-
ter or Ministers in charge of the
business hefore the House are re-
quirecd to be present. In the case
of unavoidable absence of the
Minister in charge from the House,
it is expected that an arrangement
is made for some other Minister to

take notes of the debate in the
House . . ..".
Now, when I saw neither the senior

Minister nor Deputy Minister in the House,
and I was not informed whether anvbody
had been authorised, 1 had to adjourn the
Hcuse.

THE MINISTER OF EXTERNAIL. AF-
FAIRS (SHRI SWARAN SINGH): The
present debate, Mr. Deputy-8peaker. Siv. is
related to my statement which 1 made after
the conclusion of the talks Dbetween the
delegations of India and  Pakistan, and I
have no intention to answer those points
which relate to the Simla Agreement be-
cause there was a full-dress debate here and
pros and cons were gone into n consider-
ahle detail and a near-consensus, except for
one political party, emerged in the House
in suppure of the Simla \greement, T have
no intention o reopen that debate because

twic v uothung hew  that has been said
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today which was not said when the debate
about the Simla  Agreement itsclf  teok
lace and in which some of the hon. mem-

ers who have now participated did parti-
cipatc even at that time.

The present meceting, Mr. Deputy-Spea-
ker, between the representatives of the
Governments of Pakistan and India took
place because of the initiative taken by us
to convene a meeting either in Delhi or in
Islamabad because we thought that certain
statements that had been made by spokes-
men of Pakistan after the Simla Agreement
and, I would al.o like to add, some of the
attitudes that cune to our notice—attitudes
adopted by the Pakistan  Commanders in
the course of the talks about the delinca-
tion of the line of control—appeared to us
to be not quite consistent with the letter
and spirit of the Simla Agreement. There-
fore, we thought it necessary that there
sliould be a discussion between the repre-
sentatives of the two Governments so that
we may be able to review the situation and
may again try to bring the parties back
1o the implementation of the Simla Agree-
ment,

The two Dcelegations met in Delhi and
there were discursions that ok place for a
long time, and at the end of the discus-
sions, a Joint Statement was issued—I have
placed a copy of that Joint Statement on
the Table of the House, T wou'd like to
add that I also made a fairly detailed siate-
ment giving all the facts, chronological, and
our assessment of the present sitwation.

It is intcresting that the present discus-
sion started on mv statement which  was
also laid on the Table of the House with
a copy of the Joint Statement. But in the
debate that ensued. the critics have con-
venienthv forgotten cither the contents of
mv statement or. by and large. the contents
of the Joint Staterent signed by the ve-
presentatives of the two Governments. And,
in all humility, T would like to say that
there has been o great deal of digression,
cxhibition  of  emection—nisplaced, to my
mind, because  unless, in our svstem, we
clinch the points and  raise  any  specific
pont, it is very diflicule o deal with such
a debate; it is very difficult to cdeal with
emotion, I cannot  match  cmotion  with

emotion. T can meet some points but I can-
not meet cmotions,

What are the points that have emerged
and which vequire replies? I have no in-
tention to repeat what is contained in my
statement or in the Joint Statement. That
is the property of the House. I have made
my statement and 1 have placed a copy of
the Joint Statement on the Tahble of the
House I would, therefore, confine mvsclf

tn answering some of the points that have
been raised.
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One pomt has been raised: what will SHRI JAGANNATHRAO JOSHI : Yes,

happen to the two posts in the Lippa Val-
ley which, according fo us, were taken by
l’al\latan after 17th Degember? The agree-
ment is quite clear. Both the sides are
committed that the line of control as it
existed on 17th Decembér will be restored
and the two Commanders will settle that
line of control.

And T have no doubt in my mind that
these two  posts cannot  be retained by
Pakistan because they were not with Pakis-
tan on the 17th of December. So, the posi-
tion was quite clear. ..

SHRI JAGANNATHRAO JOSHI: Was it
not very clear in the Simla Agrecment?

SHRI SWARAN SINGH: The Simla
Agrecment -settled the principle, that the
line as it existed on the 17th December has
to be respected by the two sides. But, there
may be a difference of opinion as to what
was the line on the 17th of December. This
is precisely the business of the two repre-
sentatives and in this case, the two Gov-
ernnients have entrusted this responsibility
to the Commanders because they were
familiar with what was happening on the
ground and il the line of control had been
settled in Simla itself, then we should have
witidrawn on the following dav.

Under the Simla Agreement the princi-
ple was scttled that the line of control as
it ¢xisted on the 17th  December. has o
be respected. But somebody has to show on
the zround whiere the line is and also to
delinvate it on maps. So, this is the process
which has been going on and T would I'ke to
ram ad this hon House . .. (Inferrupiions)
that while I made the statement about the
Simla Agreement. 1 had said that the ques-
tion of delincation of the line of conuol
and the question of withdrawal will have
to he simualtancous ...

SHRI JAGANNATHRAO JOSHI: That

was very wise.

SHRI SWARAN SINGH: Now, as a
matier of fact, according to this agreement,
the line of control has to be delincated
first and the withdrawals will take place
eleven days later. So, if anything we have
tricd to give a concrete shape—within a
time frame from the date the agreement
has been arrived at. So, 1 do not see what
objection can there be to this approach.

SHRI JAGANNATHRAO JOSHI: There
is no question of any objection.  There is
no clarification.

SHRI SWARAN SINGH: I am giving
the clarification. T am glad (hat vou are in
a mood to listen to the clarilication.

of course, That is why we raised this sub-
ject.

SHRI SWARAN SINGH: That
object of this discussion.

is the

Another point has been made. What is
the role of the UN' Observers in relation
to the line of control> The reply is simple.
The UN Observers were there in accord-
ance with the Karachi agreement. There
was a cease-fire line and the UN observers’
role was Lo see that there were no distur-
bances of that cease-fire line and no viola-
tions of that cease-fire line. Now, there is
no cecasc-fire line, There is a line of con-
trol. There is no Karachi Agreement and
there is no UN role at all in relation to
the line of conirol because the line of con-
trol did not exist when the UN Observers
were there.

I would also like to draw the attention as
to what is the agreement about this line of
control . . . .

SHRI JAGANNATHRAO JOSHI: We
would lik¢ to know whether this fact was
brought to the notice of Pakistan. It is the
question of autitude of Pakistan. We want
to  know .. (Irnurt.‘pr:mm Otherwise,
what is the use of raising this discussion?

SHRI SWARAN SINGH: 1 thought the
Jana Sangh has amended their original at-
titude of obstructing .

SHRI JAGANNATHRAO JOSHI: Not
exactly . .. )

SHRI SWARAN SINGH: You have not
abandoned that?

SHRI ]-\G-\\\*\THR“-\O JOSHI: What

is the darificavion? . . . (Interruptions).

MR. DEPUTY-SPEAKER: Ovder, pleasc.
How many times vou will repeat a ques-
tion?

SHRI JAGANNATHRAO

wanted a clarification.

MR. DEPUTY-SPEAKER: He
will give the clarification.

SHRI SWARAN SINGH: The line of
control, in Jammu and Kashmir, resulting
from the ceasc-tirve of December 17, 1971,
will be dclincated along its entire length.

SHRI SHYAMNANDAN MISHRA: What
does it mean?

SHRI SWARAN SINGH: 1 will explain
the significance of that.

JOsHI: 1

says he

moment 1 am on the
question of UN Observers, Further maps
showing this line will be cxchanged by
both sides. That is the second component.

At the present
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(3) Inviolability of the line of control
will be ensured by both the sides...

SHRI SAMAR GUHA:
judice to  their
« v+« (Interruptions).

SHRI SWARAN SINGH: There is no
question of UN Observers at all.

Now this point has been raised: What is
the significance when it is said that this is
without prejudice to the position of the
two sides? This is a broad question. I
would like to take this opportunity to
clarify it. We have to remember, there is
no final settlement about Jammu and Kash-
mir in this Simla agreement. The agree-
ment is that there will be a final settlement.
You cannot expect the other side to give up
their legal attitude till there is a final
settlement. What is meant in so many
words is that our position in relation to
Jammu and Kashmir is there—that is the
legal position,—but notwithstanding that
legal position there is the physical position
on the ground so that there will be a new

line of control delineated along the entire
length.

Without pre-
recognised  position.

At this stage I would like also to explain
the significance as to why we now say that
it is to be delineated on the entire length.
There was an attempt on the side of Pakis-
tan to say that the major part of the origi-
nal cease-fire line was not disturbed in the
course of war and there were only certain
deviations or disturbances of that line.
There was an argument which was put
across—mistakenly according to us, and
they did not stick to that argument in the
course of the discussion—as if there could
be some role for the UN along that portion
which was not disturbed. But now, accord-
ing to this agreement there is going to be
a dclineation of the line of control as it
stood on December 17, in the entire length,
which means, the line of control is what
will emerge on the maps and on the
ground, as a result of the agreement bet-
ween the two countries, saying, this is the
line of control, so that we can be doubly
surc that there is no relationship with the
1949———cease-fire line, so that there may
not be any argument later that something
of the original thing is still left for which

there may be some remote chance of UN
observers coming.

This is the whole significance of the
present  agreement,  that in view of the
<lear agreement between the two sides, the
inviolability of the line of control will be
observed by both the sides.

SHRT SHYAMNANDAN MISHRA @ 1t
womld be decided by the two commanders.
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SHRI SWARAN SINGH: By the two
commanders. Yes. This has to be completed
by the 4th. Now, this is so far as these two
points which were raised were concerned.

Now, the hon. Member asked: Why was
Bangladesh not present in the talks?

[t is a very valid question. The answer
is simple. The leaders of Bangladesh had’
taken a very clear position and they said,
“‘we are not going to talk to any represen-
tative of Pakistan till we are on terms of
equality,’”” meaning thereby that till Pakis-
tan recognises Bangladesh. The Bangladesh
Prime Minister and Foreign Minister have
made the position clear that they do not
want to discuss anything with Pakistan un-
less they are on terms of equality, meaning
thereby, that they will not discuss anything
unless Pakistan recognises Bangladesh. It
has been suggested perhaps by way of a
complaint as if we have been remiss by not
bringing Bangladesh to the conference
table. This is a complete misunderstanding
of the situation. .

It would have been very unfair on our
part to suggest to Bangladesh that they
should come to the Conference table. It
would not have been fair on us to suggest
to Bangladesh that they should come to the
conference table knowing full well that
they have taken a stand that they would
not go to the conference table unless Pakis-
tan recognises Bangladesh.

SHRI SAMAR GUHA: Why did you go
to conference table specifically without
Bangladesh?

SHRI SWARAN SINGH: Because we are
realists, we are not dreamers like you!

The point that I was making out was
this. There are several matters; let us be
quitc candid; therc are several matters
which are purely of a bilateral character
between us and Pakistan. The obvious case
in point is that of the question of Jammu
and Kashmir. Then, there were prisoners
of war on the western side. On the western
side, areas and changed hands as result of
the vicissitudes of war. So, there were
several matters  which we had to discuss.
And any more that takes place in establish-
ing bilateral contacts and in trying to sort
out whatever may be in the way is a wel-
come move, and we cannot take this atti-
tude that unless this is satisfied, unless that
is satisfied, we arc not cven prepared to
talk. That is not wise; that is not in our
national interest, and, therefore. it was
quite proper, and in fact very much in our
interest to start talks with Pakistan so that
these matters which are purcly bilateral
between us and Pakistan should be capable
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-of being resolved; at any rate if they can-
not be resolved, there should be an agree-
ment about the manner in which they
should be resolved, and I have enunciated
the manner more than once. It is that all
differences are to be resolved bilaterally.
This is the cornerstone in the whole agree-
ment. If we find that there is any devia-
tion from this, we shall have no hesitation
in gewling in touch with Pakistan again
and we shall remind them. ‘This is the
agrecment, this act that you are doing is
not consistent with the terms of the agree-
ment, lot us, both sides, adhere to the
agreement’, and this was the exercise that
was attended to.

Then, a minor point was raised that the
Pakistani delegation gave the copics of the
joint statement to some foreign press, and,
therefore, it is argued that this was such a
serious matter that we should have gone
to the length of saying that they have
abrogated the agreement and therefore, the
whole agreement goes. It is a very strange
argument, which is difficult for me to
understand. We also gave copies of the
statement to our press well in advance.
This is a well known thing which I think
hon. Members with their vast experience
should know.

SHRI JAGANNATHRAO JOSHI: Copies
are given with an embargo ‘““Not to be
printed before 9.30 p.m."”",

SHRI SWARAN SINGH: It was agreed
by both sides that this would not be pub-
lished before midnight that evening. Even
when there are embargos, our press is co-
-operative, and we give the copies to thcm
before, and we put an embargo ‘Not to be
published before such and such time’.
That is quite normal. I do not sce what
-objection there can be to this. We had
also supplied copies to our press people.
But I am very glad that none of them used
that in any manner till the time specified
in the cmbargo had been reached. So, I do
not see what was the point of grievance
made in this connection. I had to men-
tion this because the hon. Member from
the Jan Sangh had sent to the Speaker in
writing as if any great violation of a princi-
ple had been involved. There was nothing
in it. It is just a normal way of dealing
with the press that we give them advance
information with an cmbargo.

Then, it was mentioned that it was a
strange foint statement which talked of
recommendations made to the Governments.
Well, they were plenipotentiaries, and they
were discossing on behalf of their Govern-
ments, and it was quite normal for them to
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say that "We are making these joint recom-
mendations for their acceptance by both
Governments’. Even when the President of
Pakistan and the Prime Minister of India,’
the heads of Governments, were discussing
things, and when even they entered into an
agrecment at Simla, even that was subject
to ratification. So, there was nothing wrong
in that. But 1 would now like to take this
opportunity of informing the House that
these recommendations have been accepted
by both Governments. Pakistan's acceptance
of the recommendations has been conveyed
to us, and we have also conveyed to them
our acceptance of the recommendations
which have been jointly made. This shows
that there is willingness on both sides to
adhere to the agreement and to the terms
thereot.

Now some points have been raised and
clarifications sought by the Icader of the
Congress Opposition. I have answered one
of his points about delineation of the en-
tire length; I have also tried to explain the
non-presence of Bangla Desh in Simla; UN
observers also I have touched upon. The
only point left is the question of the dis-
placed persons. About this the position is
simple. These persons who have been dis-
placed from Pakistan territory are the
responsibility of the Government of Pakis-
tan, They are lcgally responsible, they are
morally responsible, and we should never
permit Pakistan to get out of that responsi-
bility. Therefore, we will continue to re-
mind them, as we have always reminded
them, that it is primarily their responsibili-
ty to create conditions in that part where
these persons can f[eel that they can return
in safety of their person and in safety of
their property. Therefore, we will continue
to remind Pakistan of this responsibility.

It was in this connection that I myself
had written to the Minister in ‘charge of
Political Affairs of Pakistan, Mr. Jatoi,
reminding him of the steps that they
should take. The reply was belated—and
this was one of the points that was a mat-
ter of worry to us. 1 have no hesitation in
taking the Housc into confidence that the
reply by Mr. Jatoi was despatched only
after they received the letter of our Prime
Minister pointing out that there are seve-
val matters which are causing us concern.
Thereafter, Mr. Jatoi wrote the reply. But
I must sav that the reply is constructive.
He has said that they arc desirous of taking
back all these people, and they will ensure
that they live there in safety of every type.
They have also agreed upon a certain plan
of action. Tt is not just a vague idea, and
I have also placed a copy of what has been

agreed between  the two Commanders, on
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the Table. There are fairly detailed steps
1o be taken in the form of locating the
police and making arrangements when they
should move. what should be the chrono-
logical order in which this movement takes
place. So all that is there.

But 1 would like to add that any scheme
which may appear to be good on paper
may not turn to be good because it is a
question of human psychology, how they
react to it, whether they feel that the con-
ditions that are now created there are such
in which they can find it safe to return, I:
is our expeciation that Pakistan would dis-
charge their responsibility in this respec:
and would emulate, may be to a very smal.
degree, what Bangla Desh has done, be-
cause thev created the conditions there. Ali
the 10 million or 9} million who came hers
went back Dbecause they Knew that they
could return in safety and honour.

So it is for Pakistan now to create condi-
tions wheie, if they want to discharge their
responsibility.  which  they  squarely own,
they have to create these conditions in
which these people can fecl that thev could
return there without their person or their
property being damaged, without their
honour being subjected to any pressure or
any tension. So it is for the Pakistan Gov-
erniment, both at the political level as also
at the administrative level, to create ihe
neeessary  conditions, 'We must be realists;
we must remember that still there may he
some people who would like to come over
to us, who may not find it possible to 1e-
turn; in all such cases, consistent with our
traditions of tolerance, our waditions of
autaching certain  importance to  human
values, we would not take an inhuman view
of the situation, and certainly we cannot
shoot people, we cannot at the point of the
bayonet compel them.

SHRI R. D. BHANDARE (Bombav Cent-
ral): That nced not be explained; that is
our basic stand.

SHRI SWARAN SINGH: This is

the
whole question about the

refugees. So, 1
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would say that these meetings at the official.
level, of the representatives of the two
sides, have brought back the Simla agree-
ment on to the rails. We are approaching
this problem not with any optimism but in
a spirit of realism, and we have to ensure
that there is no deviation from their side,
they are perfectly entitled to come to us,
if we deviate from the Simla agreement.
It will be our endeavour, therefore, to im-
plement the Simla agreement, because we
feel that the intevests of the people of India
and of Pakistan, the interests of peace, are
more important, and it is to achieve that
durable peace that we entered into the

Simla agreement, and we are determined to
implement it.

SHRI SAMAR GUHA: One sentence, Sir.

MR. DEPUTY-SPEAKER: After a long
speech?

SHRI SAMAR GUHA: Just one sentence.
The hon. Minister, in his wisdom. says
that be considers this as a realistic ap-
proach, to have bilateral talks with Pakistan
to the exclusion of Bangladesh. I want o
know from the Government whe.her
they will also consider it a realistic ap-
proach. namely. the exchange of prisoners
of India and Pakistan to the exclusion of
Bangladesh, the soldiers of India and
Pakistan who have been captured in the
westein front.

SHRI SWARAN SINGH: There is no
difficulty about the exchange of prisoners
that are with us and who have been ar-
rested on the western front. In fact, we had
made the proposal, but President Bhutio
for his own reasons thought that he would
like to deal with the entire question of
prisoners of war together. We madc the
position clear that Bangladesh is a necessary
party: they have to be associated with any
discussion; their agrecement has to be there.
That position is absolutely clear.

18.32 hus.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, Seftemhrr 4,
1972/Bhadra 13, 1894 (Saka).



